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« 20,12,1993 we have heard Mr,S.K.

ohanty learned counsel appearing

L& ’9
for the pPetitioner and lMr.P.N. ng M

(ohapatra learned Additional

Standing Counsel {Central).There is L/ )%é :
9\

a long Vhistory behind this case, ” ’W " "b
petitioner Shri Keshab Chandra \L

Sethy had/ been transferred to QM w
Dhenkanal.He moved this Bench to i

quash the order of transfer.This I W C”“I“‘b' IBOSIT“L
fom{dsubject nIe;iter of 0.A.NO.24/ EI Llw

of 1992 ,The Bench refused to inter-“ 2,3 &LI w
Iv a,q)m

fere with the order of transfer and 3}5

T

the order of transfer of the - 4
_ tI’b:E/ 17:12+4

petitioner was upheld.Petitioner L ik W7
joined at Dhenkanal,Within a very . ‘ Cogm %3“’,,\ ,ﬂ( M
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Serial Office note as to

No. of | Date of | Order with Signature action ( if 29y ) ;
Order Order taken on ot¥er i
get an order of transfer from ; ’i% Q 3 {4Zin 2
Dhenkanal to Keonjhar which was : /141@/ i mm &)
_%'1 passed by the Telecom District ; ﬂ/@f*‘&a :
Engineer,Keonjhar,For clearance of : [
Dharad o

‘ sone money due to the petitioner on | {L/

' account of his T.A. ete,,the : )ajwh)
petitioner had moved this Bench and
in those circumstances,the matter

| came to the knowledge of the learned
‘ ‘,: Single Judge that the petitioner has
successfully managed to go back

to Keonjhar.This was not appreciated
by the learned Single Judge and it was|
ordered that the ptitioner should go
back to Dhenkanal and he has been

transferred.This application has been

filed with a prayer to quash the orderl;
4 of transfer containdd in Amnexuree2 or%
i in the altemative to order that the ? '
' £ impugned order be kept in abeyance for
a period of six months or till the
academic session is ovex,We do not

like to interfere with the order of

e A b e N L 50

transfer as it is in pursuant to the |
i rections given by the leamed Single

Judge, refusing to interfere with the

order of transfér passed by the T.D.E

transferring the petitiome r previously
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(C)

Order with Sigmature

not appreciating the manner in
which the petitioner managed to
obtain a transfer order from Dehankal
to Keorlj}xar.Therefore,we find no |
merit in this petition which stands;‘

dismissed.No costé.

Office note as to
action ( if any)
taken on order

We are told that the petit';ioner

has not been relieved as yet from
Keonjhar.we would ~locskupc:n,the 5
condudt; of the Telecom District
Engineer,Dhenkal with an eye of
suspicion that 1">erhaps he is ’che mir/

abetor with the petitioner in E

not givingeffect to the ordér s

Sl S

passed by this Bench, If the TDE, |

Dhenkanal continues to behave in

such a manner,serious view should |

be taken against himdn order to 1
' b
keep up the dignity of this Bench }

apd the orders passed by this Benclfj

“e

It is directed that the TDE

Dhenkanal should take effective
and speedy steps to get the 1
petitioner relieved from Keonjhar ‘6

within three dags from the date

of service of a copy of the order |
on the TDE Dhenkanal and within a

week therefrov,the petitioner should

joim at Dhenkanal failing q\:'hich |
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(C)

Order with Sigmature

Otfice note as tv® Vo
action ('if any) .
taken on grder

e

a copy of this order fortlwith to the

proceeding for contempt will be

initiated notonly against the petitiOneLx: i

but against the TDE Dhenkanal.

Registfy is directed to send

TDE Dhenkknal to be served on him

at the cost of the Registry through
a Special Messenger,This orderis
dictated in the presence of M,_—.S.K.
:4ohanty learned co nsel appearing for
the petitioner and Mr,P.N.Mohapatra
learned Additiomnal Standing Counsel
(Central).Copies of this order be
made availabk td the codnsel

for b<\>th sides bil tomorraw, Mr, Mchanty
learned counsel for the petitioner is
requested to give neCeséary instructicr

to his client to carry.out this order,
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